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CENTRAL ADHINISTRATIVE TRIBUNAL.
PRINCIPAL BENCH

New DeIhi,

o-A- NO.l-630 0F 200:5

this the J-st day of June " 2OA4

SARh'ESHWAR JHA, ADI'IINISTRATIVE I"IEI.IBERHON'BLE SHRI

$hri Faiyae,
$/cl $hri $herd.[n
ff/o Vill. Daurala
Distt- Meerut

AppI icant
(By Advocate :Shri Surinder Singh)

Versus

Union of India through,
1. .. 1'he Ser reta ry ,

AgriculturaI, Krishi Bhawatt,
Ner,u Del hi -

Inclian Council clf Agricultural Reseearch,
Library Avenue, New OeIhi-

,3 Central Potato Research, Institute Campus,
Modipu ram , l'4eerut through i ts
..Joint Di rector.

Respondents
(By Advocate :$hri B-$- Mor)

ORDER (ORAL)

this Original Application has been filecl with

prayer that the nespondents be directed to accor<J

temporary status to the applicant tarith ef f ect f rom the

date he has completecl 24A days as a casual labcturerr'

urith atl consequential benefits and to regularise his

services keeping irr view the f act that he has been i.rr

rcervice f or the last over l^4 years-

2- The aplrlicant was initially appoirrterj bl,r

the responcjents as a casual labourer irr the month of

$eptember" L9B9- He has continued in the service of

the responclents. It has beert ft.rrther submttted that

the requisite p,eriod of service, i "e. , 24O days, has;

br*.en rerrclered by the aflpl icant in the year 1^993

itself, but temporary status has not beerr conferred <rrr
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him in accor'dance with the $cheme of the Department (,f

Personnel and Training a$ issued in the year L?93-

Reference has also been made to the decision of the

Apex Cou rt in the ca$e of Q"ULAnat"*J"gf"Lc*ULLt{f4"L

U.n-,igqnql[]a--*V*q--*-BaLbqd"-kabhtf*tse-qLan ,i, 'i,,*'r:i,tl Civ'i I

AppIicaLiclp. No.?7'r4/l.t:i'rt.'1,1,'',:.ir.lr:,1 on 2L"4-l-997, irt

which, among other thingrs, it h,:lri bultirl lrr"l<J l:hat 'IF

the r,,lor'k is of such natu re, which has t.o be taken

continuously and in any case when this patttlrtt hec:omes

apparent, when they continue to work for year after

year only optic,rr to the employer is to regulariz<:

them---'.

S " Ftel ianca has also been placed on anothcr

ca$e, namely, Saniav Sharma Vs- *Unisn--qt*lnd[a, 2oo?

(1) ATJ 459, to buttr-ess the same arguments ax3

contende<J by the appl icant earl ier.

4- On peru$al of urhat has been submitted b:r

the appl ican t in F,aragraph 4 of the Origirral

Application, it is observed that the applicant has

relied upcln the decisinn of the Allahabad Bench of the

Central Admin istrative Tribunal in OA N0.,589 of ZQ't

decidecl on 51.1^"2OO5 in the case of P-naKA-s-b-*a[d-**qLS,*

Y*s-*** Union of India *And"_qq:q-- also, the relevan t:

portion of which has been extractecl lcy the applicant

in MA 254A/2OO3 a$ under:*

I

" rt
justice tc:
'C issplace rf,r-

set of daily

t^ri 1l on Iy be in the interest of
direct the respondents not to
replace the appl icarrts by neh,

wage casual labourers."
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5" Learned counsel for the respondents

has, hor,uever,. subtnitted that in tkre position as held

by the re$pondents a$ expl.ained in the counter reply

l'.iIed by thetn significant point in regar'd tu tl"re

appl icant is, that he has not exhausted tltt"'

r:J(:partntental r-*rnerJies, r,'lhich are availalrle to htm, by

f i l i.ng a repre$entati.on to the respclndents i.n thc:

miEtter and has straightway apprr:ached thi* fribunal by

f iting this Original Applicant, which is not normall5r

permissible. According to him, approprtate ca{!e tatould

have been that the appl icant had submitted 8.

repre$$ntaLion to the *oncerned reopondent seeking

apprupriate relief"

lr., It'r f he light of rarhat has been suhrmitted bV

the learrred coun$eI f or the clf f icial respondents an,J

irlsr: l<eeptng in view the fact that the responcients

should have been afforded an oppor'tunitlr to app15r

their min,l tr: the ca$e of the applicant and to do the

needf u1 as pr"c,vi.<Jed f or under the $cheme regardin$

grarrt of temr:r:rar:/ statu.* ancl also re(Jularisation of

$ervices of casual labourer$, and also having regar<1

to 'tkre f acts ancl *ircumstances of the ca$e and keeping

in view the decision of the Hon'ble Apex Court as aIE;r

tl-rose of the Allahabad Bench of thit: Trth:una] as'

rel i.ed upon hy the appl icant, I am of the considererj

r:pinir:n that the appropriate cour$e, flt this stage,

rnroul.rj be to dispose of this Original Application with

irr <li rectir:n to the responclents to treat this Original
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Applicati.orr a$ a representation a$ filed by the

applicant and to consider and dispose it of properl5r

r,rtith re53ar,C to the rules ancl scheme orr the subject,

Liherty is also granted to the applicant to file a.

f r'*sh representation in the matter leringtng nut, if
nece.$sarlr, new f acts relating to the case and which

t:he re$fronclents shall be considerinq together rarith

this OriginaI Application and disposing them of by

i*r*uirrg a reasr:necl ancl speaking orcler a$ per the

relevant rules and scheme on the subject as directu:qi

above - Appl icant shal I be f i t ing his representatinn ,

if he so desired, r+ithin a period of one month and the

respon<Jents shal I be g iving due con$i<Jeration to the

same together with this Original AppI icatic'n arr,l

disposing Lhem of r^rithin a period of three months

thereaf ter ..

a

7, The

Accordingly, the

/ravi/

p r'eserrt 0A

r.1A 254A/2OO3

(SARWESHWAR
ADMINISTRATIVE

stands disposecl nf -

also stands disposerl r:f ,.
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HEI"IBER




